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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

; 0. A. No._ 299 1993 .

'DATE OF DECISION_22+4-93

T. S. Vgrghese & V.Karunakaran applicant (s)

Mre N.D.Premachandran Advocate for the Applicant (s)

Versus

- The Comptroller and Auditer Genmbsbhdent (s)

of India, Bahadur Shah Safer Marg .,New Delhi and athers

Mre Tomy Sebastian,ACGSC Advocate for the Respondent (s)

The Hon’ble Mr. N, DHARMADAN JUDICIAL MEMBER

T\ Henbe—ivr.

HPowbN=

Whether Reporters of local papers may be allowed to see the Judgement ?Z
To be referred to the Reporter or not ? ¥®

Whether their Lordships wish to see the fair copy of the Judgement ?“

To be circulated to all Benches of the Tribunal ?A0 :

JUDGEMENT

MR. N. DHARMADAN JUDICIAL MEMBER
Applicants are werking as Sr. Accountants in the

office of the “A..:G. Kerala, Trivandrume. They were directly
recruited as UDCS in the year :}970. According to applicants .
as per para 288((1). Of CeAG's ‘b'ﬁo (:‘)_(A)., a LDC'on passing
the Departmental Examination dscentitled to get the salary
e 150/-+ Further clarifications :Lésued on 17.11.64 and

e @ S e o -
21+1.65/ (Annexurz s-8 and Cje In the light of the aforesald
clarifiqations .the.f‘ a?plicaqts c;ai'm théic;‘they are glse
entitled te four increments on their appéintment as uUXe.
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They have submitted representations for getting the benefit
under Anhexures_a to Cs These representationsvwere_rejected
by the Accounts Officer by‘ApggxuneqH and I orders. Applicént
have‘filed.Annexure;J and K gppeals before the Comptroller

and Agditor General of India, New Delhi against orders at

~ Annexure-H and I. TheSe appeals have not #xx been disposed

of so far. Hence, they haw filed this application under
section 19 of the Administrative Tribunals® act with the
follewing pfayerss

“a) to declare that the first.applicant is
entitled to get 4 advance increment wes
6+11471 and the 2ndapclicant is entitled to
get two more increments w.e.f. 6 11.71.

b) to direct the first reSpondent to dispose of
Annexure-J,K,L and M representation submitted
by applicants and grant 4 advance increments
te the applicantsNo. 1 and two increments t@

A the applicant no. 2.

o

2. gggﬁhaveAalsefheard”Iéarned counsel for respondents

aé well, }Hg.rgis§§}m§;gl¥v;wglcegtent;onsw(i) éc;@rd;ng to
him the claim of the spplicants &rase £rom 1971 a8 the.
appidcants were depending on representation for keaptagy
alive their right. .(ii)vthe”penefit of aforesaid orders

at Annegune-A}te Cc are not available te applicants since
they éfevdirectly:recruited as UDCs. He has_alsa stated that
the benefit ef Annexure-A has alrnady bnen granted te “the

the bénefit df ¢
second applicant the applicants are not entitled ta/Annexures

- B and Ce.

3. The contention of the ‘learned counsek ferd-
respondents that the application is belated cannot be

accepted in the light of Annexures~H and I because the
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representations filed by the applicants have been disposed
of en 26+7.91. They have filed appeal against the said
order before the first respondent and admittedly these
‘appea}s havenot been dispused of so far. Hence,_appl;caggﬁhs
- are well within #ima_and‘khe:e is no bar of limitation
as céntended;by the learned counsel for respondents.
4. With regerd to the other contention, since the
matter is beforsthe appellate authority, dt. will not be .
p;opg;%on my_part:te exp;eé& any OPini@nhbef@F?;a_QGQiS%Qﬁﬁ
is takeg by thg girstl;espondent on the conteq§i9n§ raised
by the épplicant. Hence, I refrain from expressing my
opinione. '
o learneds. ,

S5¢ Having heard/counsel epvboth si@gs, I.gm
satisfied that this applic§§ion can be disposed of at the
admission stage_itsélff Accordingly, I admit the application
énd dispose of the same directing the first respondent to
diSPOSe:qf‘Ahnexures~J and E.appeals and pgss grde;s on the
same as expedi;ious;y as pqssiblgAa; any rate.&ithin a
period oﬁvth;ee.@onths from the déke of receipt of a copy
o? this judgment.‘w

Ge There shall be no order asto costse.
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